IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

(9) MA 699/2018 & MA 934/2019
In
C.P.(IB)-1604(MB)/2017

CORAM: SHRI M.K. SHRAWAT
MEMBER (J)

SHRI CHANDRA BHAN SINGH
Member (Technical)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 01.10.2019

NAME OF THE PARTIES: Drive India Enterprise Solution Ltd.
V/s
The Mobile store Services Ltd.

SECTION: 9 OF THE INSOLVENCY AND BANKRUPTCY CODE.

ORDER

1. The Learned Representatives for both the sides are present.

2. MA 699/2018 filed by RP under Section 19 (2) against the Ex Director of the
Debtor Company. The substituted RP has informed that the information has
already been received. Therefore, seeking permission for withdrawal of
Miscellaneous Application. Considering the statement as recorded in the
Attendance sheet Memo MA-669/2018 stood withdrawn Disposed of.

3.  This MA-934/2019 is filed by the present RP seeking an order under Section 3
(1) (A) of the I&B Code to commence the liquidation process against the
Corporate Debtor. Placed on record the Resolution of the COC dated 28.02.2019
wherein as per Agenda No. 1 approval for liquidation in view of non-receipt of
Resolution Plan has been considered. As a consequence this application has been
filed.
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4.  The present RP has also given consent to function as Liquidator appointed to
commence the Liquidation process. Resolution of liquidation was unanimously
approved by the Members of the COC. Application for liquidation allowed.
Directed to proceed accordingly. Place on record the progress of Liquidation on
10.12.2019.

5. It has also been informed that the CIRP period has also expired on 23.02.2019.
Therefore, the COC has also approved for the liquidation. Next date for
submission of Liquidation Progress adjourned to 10.12.2019.

Sd/- Sd/-
CHANDRA BHAN SINGH M.K. SHRAWAT
Member (Technical) Member (Judicial)
01.10.2019

Sushil



